State vs. Cancellation

FIR N0.392/15
pS: Mundka
u/sec. 363 1PC

06.08 2020

Pursuant to the directions issued by the Hon'ble High
Court ol Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases
wherem evidence s to be recorded.

Present Ld. APP for State through VC.

None for complainant.

Court is convened through VC (CISCO Webex)
from residence office.

File perused. Perusal of file reveals that vide last
order BWs were directed to be issued aganst the complainant,
however the same could not be issued due to lock-down.

Considenng the current  situation  (Cowvid-19
pancenuc) no adverse order is being passed today against the

compianant.
Put up for further proceedings on 03.12.2020.
BABITA s
PUNIYA v o

(Babita Puniya)
MM-06/West District
Tis Hazan Courts/Delhi
06.08.2020



SBI vs. State

CT No.5773/19
PS: Hari Nagar

06.08 2020

Pursuant to the directions issued by the Hon'ble High
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases
wherein evidence is to be recorded.

Present Sh. Chinmoy Mukherjee, Ld. Counsel for

complainant through telephone.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.

Perusal of file reveals that matter is listed for
arguments on application under Section 156(3) Cr.P.C., however,
Ld. Counsel Sh. Chinmoy Mukherjee has sought an adjournment
on the ground that he is not prepared for arguments on
applicauon under Section 156(3) Cr.P.C. Allowed.

Put up for arguments on application under Section
156(3) Cr P.C. on 03.12.2020. by AL AT

BABITA riniva
PUNIYA 2555 0s.06

13:34:51 +0530
(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
06.08.2020



State vs. Sumit Saini (deceased)

DD No.31 A
PS: Hari Nagar
U/sec. 288/304A IPC

06.08.2020

Pursuant to the directions issued by the Hon'ble High
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases
wherein evidence is to be recorded.
Present: Ld. APP for State through VC.

Court is convened through VC (CISCO Webex)
from residence office.

File perused. Perusal of file reveals that vide last
order, summons were directed to be issued to the 10, however,
the same could not be issued due to lock-down.

Let previous order be complied afresh for
08.12.2020.

Digitally signed

by BABITA

BAB]TA PUNIYA
PUNIYA. Sl
+0530
(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
06.08.2020




cancellation Report

FIR No.571/17
PS: Hari Nagar
U/sec. 279/338

06.08.2020

Pursuant to the directions issued by the Hon'd
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases
wherein evidence is to be recorded.
Present: Ld. APP for State through VC.

None for complainant.

le High

Court is convened through VC (CISCO Webex)
from residence office.

File perused. Perusal of file reveals that vide last
order, notice was directed to be issued to the complainant,
however, the same could not be issued due to lock-down.

Let previous order be complied afresh for
DigiLallj{ signed

112:2020.
03.1 BABITA 28T
PUNIYA E(E)%%:.OS.OG

13:33:25 +0530

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi

06.08.2020



State vs. Shiva @ Gaurav
FIR No.1526/14

PS: Hari Nagar

U/sec. 25/54/59 Arms Act

06.08 2020

Pursuant to the directions issued by the Hon'ble High
Court ot Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07 2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases
wherem evidence is to be recorded.
Present Ld. APP for State through VC.

None for accused.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, put up the matter for PE on
il gty

BABITA /WA
PUNIYA

;‘5 'fif:ffi’i,""

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi

06.08.2020



State vs. Poshaki Lal

FIR N0.38/19
pPS: Mundka

U/sec. 33 Excise Act

06.08.2020

Pursuant to the directions issued by the Hon'ble High
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed t0 take up all
the cases listed before them through VC except the Cases
wherein evidence is to be recorded.
Present: Ld. APP for State through VC.

None for accused.

Court is convened through VC (CISCO Webex)
from residence office. '

File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, put up the matter for PE on

03122020 Digitally signed

by BABITA

BABITA g fFYA
PUNTIYA 3620.08.06
13:33:10
+0530
(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
06.08.2020



State vs. Nitish & Sunny

FIR N0.209/17
PS: Hari Nagar
U/sec. 420/406/34 IPC &
Sec.10/24 Emigration Act

06.08.2020

Pursuant to the directions issued by the Hon'ble High
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases
wherein evidence is to be recorded.
Present: Ld. APP for State through VC.

None for accused.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.

Perusal of file reveals that proceedings u/s 82
Cr.P.C. have already been initiated against accused persons.

Put up on 03.12.2020 for recording the statement of
process server. Notice be also issued to process server for
recording the statement. Digitally signed

by BABITA
BABITA FPUNWMA
Dale:
PUNIYA :%rg‘;zio.()s.(m
313957
+0530

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
06.08.2020



State vs. Ashish

FIR N0.262/18
PS: Mundka
U/sec. 279/338 IPC

06.08.2020

Pursuant to the directions issued by the Hon'ble High
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases
wherein evidence is to be recorded.
Present: Ld. APP for State through VC.

None for accused.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.

Perusal of file reveals that matter is at the stage of '
prosecution evidence, therefore, put up the matter for PE on

03.12.2020. Dlgnally igned

BABITA ®i"
PUNIYA-Deba 0
13:32:19 +0530
(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
06.08.2020



State vs. Vikas Kumar

FIR N0.431/16
PS: Mundka

U/sec. 33 Delhi Excise Act

06.08.2020

Pursuant to the directions issued by the Hon'ble High
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the caSes listed before them through VC except the cases
wherein evidence is to be recorded.
Present: Ld. APP for State through VC.

None for accused.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.

Perusal of file reveals that proceedings u/s 82
Cr.P.C. have already been initiated against accused.

Put up on 03.12.2020 for recording the statement of
process server. Notice be also issued to process server for

recording the statement. Digitally signed
b BAB?TA
BABIT g lNW'\
ate
PUNIYA 2020.08.06
+or70

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhij
06.08.2020



State vs. Sunny Kumar

E-FIR N0.00138/18
PS: Mundka

U/sec. 379/411/34 IPC

06.08.2020

Pursuant to the directions issued by the Hon'ble High
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases
wherein evidence is to be recorded.
Present: Ld. APP for State through VC.

None for accused.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.

Perusal of file reveals that proceedings u/s 82
Cr.P.C. have already been initiated against accused.

Put up on 03.12.2020 for recording the statement of
process server. Notice be also issued to process server for

recording the statement. by BB
BABITA PUNIA
Date:
PUNIY 2()".-%(().08‘(_)(5

13:32:03 +0530
(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
06.08.2020



State vs. Deepak

FIR No.91/18
PS: Mundka
U/sec. 33 Excise Act

06.08.2020

Pursuant to the directions issued by the Hon'ble High
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases
wherein evidence is to be recorded.

Present: Ld. APP for State through VC.

None for accused.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.

Perusal of file reveals that on the last date of
hearing, accused was absent and NBWs were directed to be
iIssued against him, however, the NBWs could not be issued due
to Covid-19 pandemic.

Let NBWs be issued against the accused in terms of

previous order on 03.12.2020. BABITA il'ﬂt\i{t\"
PUNIYA 'lzjt':;;{mas‘r)(;

13:31:95 +0530
(Babita Puniya)

MM-06/West District

Tis Hazari Courts/Delhi

06.08.2020



State vs. Shahrukh

FIR N0.33/17
PS: Mundka

Ulsec. 5/7/12 DACP Act & 11 PCAACt

06.08.2020

Pursuant to the directions issued by the Hon'ble High
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases
wherein evidence is to be recorded.
Present: Ld. APP for State through VC.

None for accused.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.

Perusal of file reveals that proceedings u/s 82
Cr.P.C. have already been initiated against accused Shahrukh.

Put up on 03.12.2020 for recording the statement of
process server. Notice be also issued to process server for

recording the statement. Digitally signied

BABITA FUNiA™
PUNIYA 335 on.06
+0530
(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi

06.08.2020



Inder Raj vs. Arun Kumar

CT No 9895/16
PS: Han Nagar

06.08 7020

Pursuant 1o the directions 1ssued by the Hon'ble High
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order n0.26/DHC/2020 dated
30.07 2020, the Disttict Cournts have been directed to take up all
the cases tisted betore them through VC except the cases
whetemn evidence 1s 1o be recorded.
Presem None.

Court is convened through VC (CISCO Webex)
from residence office.

File perused

Perusal of file reveals that matter is at the stage of
atguiments on the pont of summoning. Therelfore, let matter be
Put up 1or arguments on the point of summoning on 11.08.2020.

BABITA runia™
PUNIYA 020,08, 06
(Babita Puniya)
- MM-06/West District
Tis Hazari Courts/Delhi

06,08.2020



State vs. Praveen & Ors.

FIR No.663/15
PS: Hari Nagar
U/sec. 323/341/506 IPC

06.08.2020

Pursuant to the directions issued by the Hon'ble High
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases
wherein evidence is to be recorded.
Present: Ld. APP for State through VC.

Court is convened through VC (CISCO Webex)
from residence office.

Accused Praveen is running in JC, however, he is on
bail in this case (bail bond was accepted on 13.05.2016)

Further perusal of file reveals that proceedings u/s
82 Cr.P.C. have already been initiated against accused Ram Lal.

Put up on 28.09.2020 for recording the statement of
process server qua accused Ram Lal. Notice be issued to Vijay
and Anwar to join the proceedings through VC on NDOH.

Jail Superintendent is also directed to produce
accused Praveen through VC on NDOH.

Notice be also issued to process server for recording
the statement.

Digitally
Db
BABITA rpuNiva
Date:
PUNIYA 2020.08.06
13:30:52
+0530
(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi

06.08.2020



State vs, Tarun Khanna & Ors.

FIR N0.272/07
PS: Hari Nagar
U/sec. 420/406/411/34 IPC

06.08.2020

Pursuant to the directions issued by the Hon'ble High
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases
wherein evidence is to be recorded.

Present: Ld. APP for State through VC.

None for accused persons.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.

Perusal of file reveals that vide order dated
04.12.2012, accused Tarun Khanna has already been acquitted
by the Ld. Predecessor Judge.

Further perusal of file reveals that accused Rajesh
Chouhan and Rajiv Khanna are PO.

Further perusal of file reveals that only accused
Mahender Pal is appearing before the court and the matter is at
the stage of PE.

List the matter for PE on 05.09.2020 as matter

pertains to the year 2007. BABITA {3{5:&5,33?;5\ig.xea

PUNIYA
PUNIYA Date: -
13:30:41 +0530
(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
06.08.2020



Harjeet Kaur vs. Gagandeep Kaur & Ors.

CC No0.1038/19
PS: Hari Nagar

06.08.2020

Pursuant to the directions issued by the Hon'ble High
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases
wherein evidence is to be recorded.

Present: None for complainant.

File perused.

Court is convened through VC (CISCO Webex)
from residence office.

Perusal of file reveals that matter is at the stage of
arguments on the point of summoning, therefore, notice be
issued 1o the complainant as well as to the counsel to address
the arguments through VvC (CISCO Webex) on 11.08.2020.
CISCO Webex meeting number and NDOH be shared with all the

, : Digitally signed
concerned parties. BABITA Jg}{jBABITA
N1vya

PUNIY 112)85%:.08.06

: 13:30:31 +0530
(Babita Puniya)

MM-06/West District
Tis Hazari Courts/Delhi
06.08.2020



State vs. Sunita & Ors.

FIR No.71/14
PS: Mundka

U/sec. 323/325/341/34 IPC

06.08.2020
Pursuant to the directions issued by the Hon'ble High

Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases
wherein evidence is to be recorded.
Present: Ld. APP for State through VC.

None for accused.

Court is convened through VC (CISco Webex)
from residence office.

File perused. |

Perusal of file reveals that matter is at the stage of
prosecution evidence.

Since one of the accused persons is a senior citizen,

AN Di'gil:'ally sign(—‘.d
therefore, put up for PE on 14.09.2020. BABITA by BABITA
PUNIYA 400 00
(Babita Pljhiya)

; MM-06/West District

Tis Hazari Courts/Delhj

06.08.2020



State vs. Afsar Ali

FIR N0.162/18
PS: Hari Nagar
U/sec. 394/34 IPC

06.08.2020

Pursuant to the directions issued by the Hon'ble High
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases
wherein evidence is to be recorded.

Present: Ld. APP for State through VC.

None for accused.

Court is convened through vC (CIsco Webex)
from residence office.

File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for
03.12.2020 in view of the direction given by Hon'ble High Court of
Delhi vide order dated 30.07.2020. Sithed by

BABITA punia
PUNIYA Date:

2020.08.06
13:29:40
+0530
(Babita Puniya)
- MM-06/West District
Tis Hazari Courts/Delhj

06.08.2020



State vs. Rahul Sethi

FIR No0.281/14
PS: Hari Nagar
U/sec. 379/356/411 IPC

06.08.2020

Pursuant to the directions issued by the Hon'ble High
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases

wherein evidence is to be recorded.
Present: Ld. APP for State through VC.

None for accused.
Court is convened through VC (CISCO Webex)

from residence office.

File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for
03.12.2020 in view of the direction given by Hon'ble High Court of

Delhi vide order dated 30.07.2020. e
Digitall
signed by

BABITA puniva
PUNIYA Date:

2020.08.06
13:29:31
+0530

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
06.08.2020



State vs. Rahul Sethi & Akash

FIR No.41/14
PS: Hari Nagar
U/sec.379/356/411/34 IPC

06.08.2020

Pursuant to the directions issued by the Hon'ble High
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases
wherein evidence is to be recorded.
Present: Ld. APP for State through VC.

None for accused persons.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for
03.12.2020 in view of the direction given by Hon'ble Hiq,_h Court of

Ngitally

ST signed by
Delhi vide order dated 30.07.2020. BABITA UAbita

PUNIYA D

2020.08.00
1‘%;%‘_5)’;(;)05
(Babita Puniya)
: MM-06/West District
Tis Hazari Courts/Delhi

06.08.2020



State vs. Rahul Sethi & Akash

FIR No.268/14
PS: Hari Nagar
U/sec.379/356/411/34 IPC

06.08.2020 ,

Pursuant to the directions issued by the Hon'ble High
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases
wherein evidence is to be recorded.

Present:  Ld. APP for State through VC.

None for accused persons.

Court is convened through vC (Cisco Webex)
from residence office.

File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for
03.12.2020 in view of the direction given by Hon'ble High Court of
Delhi vide order dated 30.07.2020. Digitally signod

by BARITA
BABITA PUNIYA
- Dale:
PUNIYA i"UE{(),Uh’,Uh
3:28:49

(Babhita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
06.08.2020



State vs. Rahul Sethi

FIR No0.380/13
PS: Hari Nagar
U/sec. 379/356/411 IPC

06.08.2020 '
Pursuant to the directions issued by the Hon'ble High .

Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases
wherein evidence is to be recorded.

Present: Ld. APP for State through VC.

None for accused.
Court is convened through VC (CISCO Webex)

from residence office.

File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for
03.12.2020 in view of the direction given by Hon'ble High Court of

305 Digitally
Delhi vide order dated 30.07.2020. signod Dy
BARITA

BABITA runiva
PUNIYA Date:

2020.08.06
13:28:37
+0530

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
06.08.2020



State vs. Akash & Rahul Sethi

FIR N0.27/14
PS: Hari Nagar
U/sec. 379/356/34 IPC & 103 DP Act

06.08.2020

Pursuant to the directions issued by the Hon'hle High
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases
wherein evidence is to be recorded.
Present: Ld. APP for State through VC.

None for accused persons.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for

03.12.2020 in view of the direction given by Hon'ble High Court of
Delhi vide order dated 30.07.2020. Digitally

signe d by
BABITA

BABITA puNiva
PUNIYA Dpate:

'])0 20. 08 06
21
+01 ;30

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
06.08.2020



State vs. Akash & Rahul Sethi

FIR No.210/14
PS: Hari Nagar
U/sec. 379/356/34 IPC

06.06.2020

Pursuant to the directions issued by the Hon'ble High
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases
wherein evidence is to be recorded.
Present: Ld. APP for State through VC.

None for accused persons.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.

Perusal of file reveals that matter is at the stage of
evidence, however, in view of the statement of the complainant,
put up the matter for consideration/PE on 20.08.2020.

Notice be issued to both the accused persons as
well as their counsels to join the proceedings through VC (CISCO
Webex) on the NDOH. CISCO Webex meeting number and
NDOH be shared with all the concerned parties.

Digitally signed
by BARITA

BABITA ruxiva
PUNIYA 3% 0500
HOH30
(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
06.08.2020



state vs. Mukhiya & ors.

FIR N0.227/17
PS: Han Nagar
Ulsec. 380/34 IPC

06.08.2020 ;
pursuant to the directions issued by the Hon'ble High

Coutt of Delhi, the matters were adjourned en bloc amid Covid-

19 pandenue. Further, vide office ordet n0.26/DHC/2020 dated
30.07 2070, the District Courts have been directed to take up all

the caces listed before them through VC except the cases
wheremn evidence is to be recorded.
Present Ld. APP o1 State through VC.

None for accused persons.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.

Perusal of file reveals that matter is listed for
argunients on charge

Further perusal of file reveals that both accused
persons are running in JC though accused Poonam is on bail in
this case

Let notice be issued to Jail Superintendent to
produce both accused persons through VC on NDOH.

Notice be also issued to LAC to join the proceedings.

Put up for arguments on charge on 20.08.2020.

b

BABITA PUNIYA
PUNIYA Date:
2020.08.06
13:#7:2]
+0530
(Babita Puniya)
. MM-06/West District
Tis Hazari Courts/Delhi

06.08.2020



State vs. Sunil Kumar

FIR N0.169/16
PS: MUndka
U/sec. 287/304A I1PC

06.08 2020

Pursuant to the directions issued by the Hon'ble High
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, Pursuant to the directions issued by the
Hon'bie High Court of Delhi, the matters were adjourned en bloc
amid  Covid-19  pandemic.  Further, vide office  order

N0.0G DHC/2020 dated 30.07.2020, the District Courts have been
direcied (o take up all the cases listed before them through VC
except the cases wherein evidence is to be recorded.

Present: Ld. APP for State through VC.

None for accused.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, put up the matter for PE on

g 17 20( Digitally
03.17 .2020. Eignod by
2 ABITA
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(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
06.08.2020



FIR No. 108272018
P'S: Mari Nagar

Earlier all the matters were adiourmad en-bloc pursuant to the directions passed by
the Hon'te High Count of Delhi from time to time amid lock-down. Now, vide
officer onder o, e DHC 2020 datad 30 07.2020. District Courts have been
cinvtad 0 ke up all the cases listad before them through videovonferencing
e the cases wherein e rdence 13 10 be recorded.

Co.08 2020

Present: Learmned AP o the State through V/iC
None for the complainany

Court is convened through V/C (Cisco Weber) from residence office.

File perused.
Let fresh court notice be issuad 1o the complaimant and the 10 for 03] 21ﬂ30-k ;
(Babita Putvivs)
MM-06, West District, THC
06.08.2020
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FIR Mo, 21772014
S Hart Nagar
New ¢ose No. 7082018

Parhier all the matters were adjoumed en-bloc pursuant to the directions passed by
the HlewbBle Migh Cownt of DRI from time 1o time amid lock-down. Now, vide
wihiver onder no. 2o DHC2020 dated 30.07.2020, District Courts have been
shevctad wo take up all the cases listed before them through videoconferencing

SR e vases wherein evidence iy to be recorded.

e s 020

Present: Leamed AP or the State through V/C
Acvusad ot povduced trom ) C

Conrt is convened through V/C (Ciseo Weben) from residence office.

File perused. Perusal of the file reveals that matter is at the stage of prosecution

ey rdonee.

Sinee accused is unning in 1C, put the matter on 11.08.2020. Jail Superintepdent
is directed to produce the accused through V/C on the next date o heaning. f

(Babita Paniya)
MM-O06, West Distnet, THC
06.08.2020

g @I .

M pAnITA P"iJ'hI‘I".'.I

wEAT o e S =T

atropohiam (TELO AL n': .
o ufta, €50 8

Vamit Dmeict, Foom b 1"_1.

ha T L

T"‘ bt Py &

—
B



FIR N 2747017
M Ho v
B oA Sk e dl AN T

Farlier all the matters were adjourned en-bloc pursuars 1o the drroctom pavsad
the Hhim'ble 1high Court of Dethi from time to time arud kock~Soma Now . vade
officer order no. 266DHC 2020 dated 3007 2020, Dhamet Cowrs have heen
tirected 1o take up all the cases listed before them through videovonTorenang
evcept the cases wherein evidence 13 1o be recorded

O OE 2020

Present: Learned APP for the State through VU
MNone for the accused

Court is convened through V/C (Cisco Weber) from residence office.

File perused. Perusal of the file reveals that matter 1s 21 the stage of prosecuton
evidence  Accordingly, matter stands adjournad in view of the above mengroned

office order tasued by the Hon'ble Phgh Court of Delha |
\

Put the matter on 03,12 2020 for remaining prosccution evidence

(Habta Pauval

AAM-06, West Dustnct, THRC
06 08 2000
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FIK Mo 42472014
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Mew Case No. 01201 F

Farlier all the wmatters were wdpeirned en-bloc pursuant to the directions paed by
the o' hle ”Ip.‘jl ot of Delli fromm time to time amid lock-ceoran Mo, vide
ollicer onder no 200DNC20200 dated 1007 2020, Thatrict Courts have besn
direvted to take up all the cones histed before them through videoconferencing
except the cases wheren evidence is 1o be recorded,

(i 18 2020

Present: Leamed AP for the State through VIC
None fur the accused persons

Courtis convened through VIC (Ciseo Webex) from residence office.

File penised. Perusal of the file reveals that vide last order, 10 was directed to be
summoned, however, summons could not be jssued due to lock-down Let
summons be issued o the 10 in terms of previous order for next date of hearing.

Put up the matter on 03.12.2620 for arguments on the point of charpe further
procecdings as one of the accused persons was also absent on the last Lrif: of
hearing,

{Babita { niyaf
MM-06, West District, THC
06.08.2020
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Fiza Khan vs, Tanveer Al

CC No. 41/472019
PS: Hari Nagar
Ufsee. 156(3) Cr.P.C.

Farlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon'ble High Count of Delli from time to time amid lock-down. Now, vide
officer order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed o take up all the cases listed before them through videoconferencing
exeept the cases wherein evidenee is to be recorded.

06.08.2020
Present: None for the complainant

Court is convened through V/C (Cisco Webex) from residence office.

File perused. Perusal of the file reveals that matter is at the stage of arguments on
the application filed under section 156(3) of the Code of Criminal Procedure,
however, the learned counsel for the complainant namely Shri Lakhan Singlr has
telephonically  sought adjourned on the ground that he is out of station
Accordingly, put up the matter on 03.12.2020 for purpose fixed.

(Babita Pimiva)
MM-06, West Distnet, THC
06082020
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CC No 263718

Larlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon'ble High Court of Delhi from time 1o time amid lock-down “wora, vide
officer order no. 20/DHC/2020 dated 30.07.2020, District Courts have been
directed o take up all the cases listed before them through videoconferencing

exvept the cases wherein evidence is 1o be recorded.
06082020

Present: None,
Court is convened through ViC (Cisco Webex) from residence office.

File perused. Perusal of the file reveals that matter is at the stage of pre-
summoning evidence. Accondingly, matter stands adjourned in view of the office
order no. 26 DHC/2020 dated 30.07.2020,

Put up on 03.12.2020 for recording the pre-summoning evidence. I
(BubitaPrsiva)

MAM-06, West Distner, THC
06 08 2020



FIR No. 3847019
PS: Hari Nagar

Earhier all the matters were adjourned en-bloc pursuant 1o the directions passed by
the Hon'ble High Court of Delhi from time tw time amid lock-down. Now. vide
oflicer order no. 267DHC/2020 dated  30.07.2020, District Courts have been
directed to take up all the cases listed before them through videoconferencing
except the cases wherein evidence is to be recorded.

06082020

Present: Leamed APP for the State through V/C
Accused is stated to be on police bail.

Courtis convened through VIC (Cisco Webex) from residence office.,

File perused. Perusal of the file reveals that vide last order, summons were directed
te be issued to the accused, however, the same could not be issued due to lock-
L]

i! LWL r

Let previous order be complied afresh for 03.12.2020. e

(Babita Puniva)
MM-06, West District, THC
06.08.2020
gdwn g

s BABITA PUNTA
Matropctiam ':";1' -
= = pEn 2 w0
mmw'ﬂ T_‘_l ‘:“-'r

ﬂ #j' |yt -2 -

Toa bavrwr {2 i

-

\_



g | - | PLe ] . - el .
= i PSR L EE - '* . — Wrap L g e T e L i
s ﬁl.rl}'"";'&;. :.. - s P e i [ e ...' il L
- | ity - I | ¥ r = g i ==
i P e FRT - - a2 E -
el S g R hEsss
- L Y e - e

Mew cane no, G2U102019
FIE Mo, 21712019
PS5 flard .‘-"ul]:f.lr

Iarhier nLII the matters were adiourned en-bloe pursuant to the directions passed by
m"l_ Honble High Coun W Delhi foonn tie to time wnid Jock-down. Now, vide
oflicer onder no. 20/MDEIC2020 ated 300072020, District Courts huve been
divected to take up ll the cases listed before them through videoconferencing

exvept the cases wherein evidence i5 to b recorded.
e IS 020

| S—— T & K g ;
Present: eamed AP tor the State throuph V/C
None Tor the aecused

Court s eony oenedl '||Il‘lllll:|l Vi {{'hfn '“'g-lm_‘] Trom residence ofTice.
File perused.

Perusal  of the  file  reveals that the matter is  listed for scruting  of
documentsfarguments on the point of charge. Since none has appeared on behalf of

the accused, matter stands adjourned.

List the matter on 03,12.2020 for scrutiny of documents/arguments on the point of
+.'I1:m.-,-.'. {

(Babita Putivay™
MM-06, West Dastrict, THC
06.08.2020
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FIR No. 4552010
I'S: Hari Nagar

Farlier all the matters were adjoumed en-bloe parsuant 1o the directions passed by
the Hoo'ble High ot of Delhi from time 1o time amid lock -down. Now, vide
aficer ander nos 26/DHC2020 dated 30072020, Distriet Courts have been
directed 1o take upall the cases listed before them through videoconferencing

except the cases wherein evidence is 1o be recorded
8. 2020

Present: Leamed APP for the State through V/C
Accused is stated to be on court bail

Court is convened through V/C (Cisco Weber) from residence ofTice,

File perused.

1O has not filed the FSL result. Therefore, let court notice be issued to the 10 1o
apprse the court about the status of FSL result.

Put up the matter on 03.12.2020 tor further proceedings. }
e

(Babita Puniva)

MM-0O6, West District, THC

(6. 008, 2020
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FIR No. 39272014
PS: Mundia

Barieer all the matters were adioumned en-bloc pursuant 1o the directions passed by
the Hon'ble High Count of Delhi from time 10 time omid lock-down Now, vide
otiwer onder o, Mg DIRC 2020 dated 30.07.2020, District Courts have been
dicrad o take up all the cases listed before them through videoconferencing
v the cases wherein ey Ience is to be recorded.

06 08,2020

n

Present: Leamed APP for the State through V/C
Acvused has been declared as absconder

Court is convened through V/C (Cisco Webiex) from residence office.

File perusad. Perusal of the file reveals that matter is at the stage of prosecution

evidence. Accordingly, matter stands adjourned in view of the office order dared

<6 DHC 2020,

Mzt up the matter on 03.12.2020 tor recording the prosecution evidenge under
socthon 29 Cr.p.C.

" -..

(Babita Puniva)

MM-06, West Dhstrict, THC
0608 2020
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— F P Singh v K. 8 Vohra & Amp CF Mo, $TI80H 0

TP Singh vs, K. 8. Volra & Anr.

CT No, 87352010

s Huari Napar
06.08.2020 A

Earlier all the matters were adjourned en-bloc pursunnt to the directions passed by
the Hon'ble High Court of Delhi from time o time amid lock-down, Now, vide
officer order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through videoconferencing,
except the cases wherein evidence is to be recorded.

06.08.2020

Present: Abliimamyn Sharma, learned proxy counsel for the complainant through
V/IC

Shri Harpreet Singh Popli, learned counsel for the necused persons through

V/C
Both the accused persons through V/C

Court is convened through V/iC (Cisco Webex) from residence office.

Shri Abhimanyu Sharma, learmed proxy counse! for the complainant secks pass-
over for want of main counsel,

Heard. Allowed.

At request, put up at 02:00 p.m., through V/C lor arguments on the point of charge,

aditn iy
( Burbi b imsi paihrya
MM-GE WD oo
T, Beliio 68, 930 1ee
At 02:00 p.m. W ' Dremict Roor Mo 34 The
T el me on

Present: Shri Attl Kumar, learned counsel for the complainant through V/C

W, ol

Shri Harpreet Singh Popli, lenmed counsel for the accused persons through
V/C



1. P Singh vy K. 5. Vohra & Anr CT Na 57352910

Both the accused persons through V/C

Court is convened through V/C (Cisco Webex) from residence office.

Arguments heard. File perused.

\
Put up for orders/clarifications, if any on 10.08.2020, b
(Bpb mw}r
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Lovekesh vs. Rajesh Sakuja

PS: Hart Nagar

06.08.2020

Pursuant to the directions issued by the Hon'ble High
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases
wherein evidence is to be recorded.
Present. Sh. Alamine, Ld. Counsel for applicant.

Court is convened through VC (CISCO Webex)
from residence office.

ATR received. Copy supplied.

put up for arguments oOn the application under

i = Digitally §igned
section 156(3) Cr.P.C. on 11.08.2020. BABITA by BABITA
PUNIYA 5)8'3_%:.08.06
15:55:52 +0530
(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi

06.08.2020



